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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 172/2025

IN THE MATTER OF:

Vaishali Rana Applicant

Versus

Union of India & Others Respondents

REPLY ON BEHA I JF OF THE RESPONDENT NO,8 1,E,

URBAN GREEN PREMIUM RESIDENTIAL PROJECT,

SITUATED AT BINDRABAN, TEHSIL PALAMPUR,

DISTBUCT KANGRA HIN£ACUAL PRADESH THROUGH

ITS PARTNER/AUTHORISED REPRESENTATIVE OF

THE PROJECT.

MOST RESPECTFULLY SHOWETH:

PRELIMIN ART O&IECTIONS: q

I That the present reply is being filed on behalf of Respondent

No.8 i.e. Urban Green Premium Residential Project through

its partner/authorized representatives Sh. Mukesh Kumar

Sood in response to the Original Application filed by the

Applicant alleging illegal felling of approximately 100 trees

on the land situated at Bindraban, Tehsil Palampur, District

AT
Oa gnUt::.

(iI,P.)
Doer
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2.

Kangra, Himachal Pradesh Viadhyavasini Maudir,

Palampur, District Kangra, Himachal Pradesh. Copy of the

Partnership Deed in respect of Urban Green Premium

Residential Project is annexed herewith as ANNBXURE R-

8/1.

2. The present reply is being filed on behalf of the Respondent

No.8 in response to the averments made by the Applicant in

the above-mentioned Original Application. At the very

outset, the answering respondent denies all the allegations,

contentions and insinuations made in the Application except

those specifically admitted herein.

3. That the answering respondent submit that the present

Original Application is misconceived, baseless, and filed on

incorrect facts. The Applicant has aHeged that Answering

Respondent has illegally felled approximately 100 trees

situated on the land in question without obtaining necessary

permission from the Forest Department. The said allegation

is completely false, misleading, and devoid of any factual

foundation.

4 That in reality, the answering respondent. being law-abiding

entities, obtained a proper and valid No Objection

Certificate (NOC) from the Forest Department, Himachal

Pradesh, in connection with the project known as “Urban

Green Premium Residential Project” i.e. Respondent No.8,

after following all prescribed statutory procedures under the

applicable forest and environmental laws.

3langeX
(iI .
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3.
5. That the said NOC expressly permitted the felling of 1 1

trees only. The answering respondent, in strict adherence to

the conditions stipulated therein, felled only 1 1 trees located

on the said land and no more.

6. That as per the specific terms and conditions of the NOC

issued by the Forest Department, the answering respondent

has complied with all requirements in full. in accordance

with the said conditions, the answering respondent

undertook extensive compensatory plantation work and

duly planted 225 miscellaneous trees, specifically

comprising of Deodar, Silver Oak and Jacaranda species,

in the designated Forest Area U24P – Biadraban.

7. That to ensure the protection and healthy growth of the

compensatory plantation, tree guards have been installed for

each planted tree, and the answering respondent has taken

full responsibility for their care, watering, and ongoing

maintenance as per the guidelines of the Forest Department.

8 That the answering respondent has carefully complied with

all the terms and conditions of the NOC and have acted in

full conformity with the provisions of the Forest

(Conservation) Act, 1980, the Himachal Pradesh Tree

Preservation Rules, and all other applicable environmental

regulations. Tbere has been no violation of any

environmental or forest law whatsoever on the part of the

answering Respondent .

Oath
Fatal

i$joaeg
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4,
9. That the allegations made by the Applicant regarding illegal

felling of 100 trees are entirely unfounded and unsupported

by any documentary or cogent evidence. The Applicant has

not placed on record any credible material to substantiate

her allegations. On the contrary, official records of the

Forest Department categorically demonstrate that only 11

trees were permitted to be felled and that the compensatory

plantation of 225 trees was duly completed in compliance

with the NOC.

10. That the Applicant has 61ed the present Application based

merely on hearsay, conjecture, and surmise. without

verifying facts from the competent authorities. The same is,

therefore. liable to be dismissed as frivolous and not

maintainable against the answering respondents.

11. The answering respondents reiterate that the project “Urban

Green Premium Residential Project" has been undertaken

with complete environmental sensitivity and regulatory

compliance, and there has been no adverse impact on the

ecology or environment of the area as alleged.

12. The Applicant has failed to disclose any violation of law or

produce any evidence to justify the invocation of the

jurisdiction of this Hon’ble Tribunal against Answering

Respondent.

13 That the answering Respondents submit that the Applicant’s

claim is based purely on assumptions drawn from satellite

”“”- --“-"-"--“““=%P='
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S.

evidence against the answering Respondents. Such

unverified assumptions cannot form the basis for initiating

environmental proceedings or for attributing liability upon

the answering Respondent.

REPLY ON MERITS:

1-2. Tlrat the contents of para No.1 and 2, of the present

application under reply, being formal need no comments.

3. That the contents of Para No.3 of the present application

under reply are wrong, incorrect and hence denied. it is

submitted that since there is no environmental violation on

the part of the Answering Respondent, the applicant has

filed the present application on the basis of false accusation

and just to cause harassment to the answering Respondents.

4 That the contents of Para No.4 of the present application

under reply are wrong, incorrect and hence denied. It is

submitted that since there is no environmental violation on

the part of the answering Respondent, no substantial

question relating to environmental violation against the

answering Respondent exists and hence the present

application is misconceived and not maintainable against

the Answering Respondents. Contents of the preliminary

objections may be read herein as part and parcel to reply of

the para under reply as the same are not being repeated

herein to avoid repetition and for sake of brevity.

ssioar3?
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6
Tbd the contents of para No.5 of the present application

under reply are pertaining to the jwisdiction of this Hon’ble

Tribunal and hence the same need no comments.

5.

6. That the contents of para No. 6 of the present application

under reply pertaining to allegations in respect of the

answering Respondent No, 8, have been replied and

rebated as under:

xiv, That the contents of para No. xiv, of the present application

under reply are wrong, incorrect and hence denied. It is

specifically denied that the Answering Respondent carded

out illegal felling of 100 trees located on the land in

question. It is also specifically denied that the answering

Respondents committed any violations pertaining to the

area in question. It is submitted that the applicant has filed

the present application devoid of any merits and without any

cogent evidence in support of her case and against the

answering Respondent and hence the present Application is

liable to be dismissed.

xv. That the contents of para No. xv, of the present application

are matter of records and hence need no comments.

xvi, That the contents of para No, xvi, of the present application

under reply are wrong, incorrect and hence denied except

what is matter of record. It is specifically denied that despite

regulatory restriction, large-scale tree felling has taken

place at the site in question. It is submitted that in terms of

the NOC issued by the Forest Department, 'the Answering

Respondent felled 11 trees in strict compliance of the said

NOC and the same has been confirmed by the Range Forest

Oath G, j:=! ,'s:?
?A£4 iii/i;= { {! , f,}
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1.
Officer, Palampur Forest Range, Palampur vide report dated

19/02/2025.

xvii. That the contents of para No. xvii, of the present application

are matter of records. it is submitted that the applicant has

filed false and frivolous complaint against the answering

Respondent .

xviii. nut the contents of para No. xviii, of the present

application are matter of record.

xix-xx. That the contents of para No. xix and xx, of the present

application under reply are wrong, incorrect and hence

denied except what is matter of record. It is specifically

denied that the answering Respondent has carried out mass

deforestation on the land in question. It is submitted that the

answering respondent, in strict adherence to the conditions

stipulated therein in the NOC issued by the Forest

Department, felled only 1 1 trees located on the said land and

no more. It is further submitted that as per the speci$c terms

and conditions of the NOC issued by the Forest Department,

the answering respondent has complied with all

requirements in full. In accordance with the said conditions,

the answering respondent undertook extensive

compensatory plantation work and duly planted 225

miscellaneous trees, specifically comprising of Deodar,

Silver Oak, and Jacaranda species, in the designated Forest

Area U24p – Bindraban. It is further submitted that the

Applicant’s claim is based purely on assumptions drawn

from satellite imagery without any ground verification or

corroborative evidence against the answering Respondent.

Such unverified assumptions cannot form the basis for

Pat
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g.
initiating environmental proceedings or for attributing

liability upon the answering Respondent.

xxi-xxii. That the contents of para No. xxi and xxii, of the present

application under reply are wrong, incorrect and hence

denied except what is matter of record. It is specifically

denied that the answering Respondent has carried illegal

tree felling, committed unauthorized land-use change and

ecological destructive construction activities in both the

sites in question. It is specifically denied that the answering

has committed any violation of statutory mandates under the

Hirnachal Pradesh Land Preservation Act. 1978, Forest Law

or any environmental regulations. It is further denied that

the Answering Respondent has not complied with

mandatory applicable law and regulations. The contents of

preliminary objections taken herein above may be read as

part and parcel in reply to the paras under reply as the same

are not being repeated herein to avoid repetition and forsake

of brevity.

xxiii. That in response of the para xxiii, under reply of the present

application, it is submitted that since there is no violation on

the part of the Answering Respondent and the Answering

Respondent has acted in strict compliance of the NOC

issued by the Forest Department, the finding of the case

referred in the para under reply do not apply to the present

case of the Applicant and hence the present application

being devoid of merits is liable to be dismissed.

7. That the contents of para No.7 of the present application

being matter of record, need no comments.

Oath
PAL£ta

issione!
(u.e.)
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S.
8. That the contents of para No.8 of the present application

under reply are wrong, incorrect and hence denied. It is

specifically denied that the balance of convenience is in

favour of the Applicant and the ends of justice shall suffer

if the relief as prayed is not granted. It is submitted that since

there is no violation on the part of the answering

Respondents, the present application is liable to be

dismissed.

That as per as the limitation for filing the present application

is concerned, the same is not disputed but as per as the cause

of action for filing of the present application is concerned,

the same is wrong, incorrect and hence denied. It is

submitted that since there is no violation on the part of the

answering Respondent, no cause of action for filing of the

present application arises and hence the present application

being without of any cause of action is not maintainable and

is liable to be dismissed.

REPLY TO THE GROUNDS

A-D. Tbat the contents of Para Nos. A to D, under reply are

wrong, incorrect and hence denied. It is specifically denied

that the Answering Respondents have carried out felling of

trees in both the sites without obtaining prior approval from

the competent authority. It is submitted that as far as the

AREA 2 i.e. Urban Green Premium Residential Project

situated at Bindraban, Palampur is concerned, Applicant has

relied upon alleged Google Earth images to contend that

around 100 trees were felled while the Answering

Respondent felled only 11 trees under the terms and
&.TTZM: :i

;g...i:::;;rAtiiaUg {£3.? !

140



/0 I

conditions of the NOC issued by the Forest Department and

the same has been confirmed by the Range forest Office,

Palampur Forest Range, Palampur, vide report dated

19/02/2025. The answering Respondent further submits that

the Applicant’s claim is based purely on assumptions drawn

from satellite imagery without any ground verification or

coaoborative evidence against the answering Respondent.

Such unverified assumptions cannot form the basis for

initiating environmental proceedings or for attributing

liability upon the answering Respondent.

E. That the contents of para No. E, of the grounds are wrong,

incorrect and hence denied. It is specifically denied that the

Answering Respondent has tmdeaaken any tree felling in

violation of the terms and conditions of No Objection

Certificate (NOC) dated 07/12/2022, issued to the Urban

Green Premium Residential Project. It is submitted that the

Answering Respondent has complied with all the terms and

conditions of NOC dated 07/12/2022.

F. That the contents of para No. F of the grounds are wrong)

incorrect and hence denied. It is specifically denied that

there was illegal felling of trees occurred on the lands hI

questIon.

G. Tlrat the contents of para No. G, of the grounds are wrong,

incorrect and hence denied. It is submitted that since there

is no violation on the part of the Answering Respondent, no

-n
{}$$1
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11.

compensatory directions are warranted against the

Answering Respondent.

H. That the contents of para No. H, of the grounds are wrong,

incorrect and hence denied. It is submitted that the

Applicant has filed false and frivolous complaints in respect

of both the lands of the Answering Respondents without

having any cogent evidence in support of her alleged

allegations against the Answering Respondents and even the

present application as well is devoid of merits and the same

is liable to be dismissed and hence no intervention is

warranted from this Hon’ble Tribunal.

1.–l. That the contents of para Nos. I to L, of the grounds are

wrong, incorrect and hence denied. It is submitted that in

reply of the contents of the paras under reply, the contents

of preliminary objections may be read as part and parcel

herein as the same are not being repeated herein to avoid

repetition and for sake of brevity.

REPLY TO PRAYER

In view of the above preliminary objections and

submissions and para wise reply submitted by the

Answering Respondent, the Applicant is not entitled to any

relief as prayed for in the present OA and the instant OA

deserves outright dismissal.

PRAYER

In view of the facts and circumstances mentioned aboves it

is therefore, most respectfully prayed that this Hon’ble

Tribunal may graciously be pleased to: Ai

HP
:=R;
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1 2.

a) Dismiss the Original Application against Respondent No.

8 being misconceived, untenable, and devoid of merit;

b) Pass such other or further order(s) as this Hon’ble Tribunal

may deem at and proper in the facts and circumstances of

the case.

t O,dw&
Respondent No.8

through NRI/
Through

Ar3ad Ali,
Advocate.

Ch. No. 1 18, Lawyers Block,
Saket District Courts,

New Delhi- 110017,
Mob:981 8463884

Email: ch.arshad.adv@gmail.com

Place: New Delhi

Dated: ZS JO. 20 ZS

VERIFICATION :

Verified at Palampur on this ZKday of October 2025, that the

contents of Para Nos. 1 to 13 of the preliminary objections, are

based on legal advise received and the facts, to the knowledge of

the answering Respondents. The contents of paras 1 to 8 of the

Reply, which are replies to the paragraphs of the Original

Application and contents of Para Nos. A to L, are the replies to

grounds, are true and correct on the facts to the knowledge & belief

of the answering Respondent. The last para is most respectful and

humble prayer before this Hon’ble Tribunal

AILea &
Respondent No.8 through

AR/Partner
Oa

iq ;b3

ITil sil noel
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 172/2025 ::tH bSb

Ap;h,,if;.-E-

IN THE MATTER OF:

Vaishali Rana

Versus
oaBf

Union of India & Others . . . Respondents

AFFIDAVIT

I, Mukesh Kumar Sood son of Shri Dina Nath Sood son ofMehar

Chand, aged about 57 years, resident of Ward Number 1,

Lohna Ward, Post Office & Tehsil Palampur, District Kangra,

Himacha! Pradesh, do hereby solemnly affirm and declare as

under: -

1. That the deponent is the authorized representative/ Partner of

Respondent No.8 in the above noted matter and fully

conversant with the facts and circumstances of the case on the

basis of records maintained by the Respondent No.8 and hence

competent to swear the present affidavit.

2. That the accompanying Reply drafted under my instructions by

my counsel and the contents of the same are true and correct to

my knowledge and belief. Nothing has been concealed there

b”'" MI(!fDa
DEPON-ENT

VERIFICATION :

that the contents of the above affidavit are true and correct

Verified at Palampur, on this the a day of October, 2025
+
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14.
to my knowledge, no part of it is false and nothing material

has been concealed therefrom

M\ Ch&
DEPONENT

Set
?\

06 th
FAb

! i
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8FlvMxivl Hn£ACHAL PRADESH
PARTNERSHIP DEED

B -%2757}\ #:

'2021THIS DEED OF P, ;HIP MADE ON Ist DAY OF APRI

I. MUKESH KUMAR SOOD S/0 DINA NATH SOOD, AGED ABOur 53 YRS R/0 VILLAGE.LOHNA,P.0.
BUNDrAT£A £SrATE,T£HSIL.PALAMPUR,Dl£rr.KANGRA tIP 176%1 (i.e PARTY OF nur PAn)

TE}tSIL.HAMiRPUR,DISTr.HAMiRPUR

}

4Ng SOOD w/o NAR£SH KUMAR, AGED ABOW 63 YRS
HP 177001

R/O HOUSE No,M21pHOUSING BOARD

(i.e PARTY OF SECON > PART)

SAWEEV KUMAR S/0 BANAF51 DASS, AGED ABOur 46 YRS R/O HOUSE NO 127,WARD NO.3,
NAGAR,TEHSIL'HAMIRPUR,DISTT.HAMIRPUR 177(Dl. (f.e PARTY OF THIRD PART)

IBIS DEED WfTNESS£S AND THE PARTIES MUTUALLY AGREE AS FOLLOWS:

gF€i THAT THE PARTNERSHIP BUSINESS SHALL COMMENCE FROM Ol.04.2021.

e $4 2. THAT THE PArrNERSHiP BUSINESS SHALL BE CARRIED ON IN THE NAME AND grYLE OF “URBAN
al it &,REENS. C/0 soumoNS, NEAR GRAND PLAZA SHOPPING COMPLE{,HEr OFFICE & T€HSIL-

PALAMPUR Dl£rr.KANGRA H.P 176061 OR SUCH OTHER NAME OR NAME AS MAY BE AGREED

PY THE PARTIES HER fro.

q+

{ }};
hTHAT THE PARTNERSHIP SHAI I BE CARRIED AT “URBAN GREENS” C/O SOLUTiONS,NEAR

bRAND PLAZA SHOPPING COMPLD{.Po£r OFFICE & TEllSIL.PALAMPUR Dlsrr.KANGRA H.P
_176031 OR AT SUCH OTHER PLACE OR PLACES OF BUSINESS AS MAY BE AGREED UPON BY THE
$ARTIES HERfro.

4. mAT THE NATURE OF THE PARTNERSHIP BUSINESS SHALL BE IN THE BUSNESS OF REAL

kgrATES D£VELOPM£NT FOR COMMERCIAL AND RtSIDEWnAL, R£AL E£rATt SAI F mD
PURCHASE, LAND SALE AND PURCHASE, BUILDING CO}AMERICALS OR RESIDE KnAL COMPLEX OR
YO CD SUCH OTHER BUSINESS OR BUSINESSES AS MAY BE AGREED UPON BY THE PARTIES

&~~„ s--d
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;-T], qJ tilaWIll
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BEIDIWDED' 8
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,in

5. THAT THE PROFrrs AND LOSSES OF THE PARrNERSHiP BUSINESS

AND BORN BY THE PARIIS HERrro IN THE FOLLOWING RATIO:

A MUKESH KUMAR SOOD

B. ANU SOOD
C. SANJEEV KUMAR

(PARTY OF FIRsr PArr )
(PARTY OF SECOND PArr)
(PARTY OF THIRD PArr ) 33+33%

6. THAT THE CAPITAL OF THE PARTIES HERrfO SHALL BE AS PER ACCOUFr BOOIS OF THE FIRM
AND SHALL CARRY SUCH iNiERKr AS MEHriONED IN THIS DEED HERE.IN.AFrER.

7. THAT THE PARrNERSHiP IS -AT WILL- AND ANY PArrY DESIRING TO SEVER HIS OR HER
coNNEcrioNS FRaA THE PARINERSHiP CAN DO AFrER GIVING ONE MOFrHS NancE IN

WRFnNG TO OTHER PARTNER OF HIS INTEKTIONS IN THAT BEHALF#WTTH THE CONSENT OF
THE BANK OR FIRANCIAL IN£rrrLrrtON. IF AW LOAN IS OLrr£rANDING FOR THE PAKrNEF6HiP
FIRM

8. THAT ALL RATES & TA)ES. ESiABUSHMNIS, TRAVEUNG, MBSING, SALAR16,
REMUNERATIONS TO PARTNEM. lkrERKr, EFrEKrAiNMWr, AND OTHER GENERAL CHARGES
OF THE PAKINERSHiP BUSINESS SHALL BE DEBrrED TO THE PROFrr AND LOSS ACCOUFr OR
£rATEMEHr OF OTHER ACCOUFr OR £rATEMafr OF OTHER ACCOUHr AS DECIDED BY THE
PAKriES OF THE FIRM. WHICH SHALL BE PREPARED ANNUALLY AND THE ACCOUFr BOOKS OF
THE FIRM SHAI I CLOSE ON 31st MARCH EVERY YEAR.

.a e

9. TO OPEN BANK AccouFrs AND TO DRAW, ACCEn, MAKE, nIDOF6E, DiscouHr, D(EcurE AND
ISSUE CHEQUES AS AGREED UPON BY THE PAKnES.

10. TO BORROW OR RAISE LOAN FROM BANKS, FINANCIAL IN£rrrtFnoN OR SECURE THE PAYMEKT
OF MONEY IN SUCH MANNERS AS IS AGREED UPON BY THE PART16.

11. THAT THE BANK ACCOUHr OF THE PARTNERSHIP BUSINESS SHALL BE OPERATED UPON BY MY
TWO PAKnES JOIFILY OF THE PARTNERSHIP FIRM, OR AS MUTUALLY DECIDED BY THE
PARrNERS OF THE FIRM.

Pg
12. THAT THE BO016 OFACCOURrs SHALL BE CLOSED AT THE END OF £VtRy FINMCIAL y£M i.,

31st DAY OF MARCH, WHEN A £rATEMEFr OF PROFrr OR LOSS AND BALANCE SHEET StaLL BE

DRAWN up AND THE NET PROFTT OR THE NET LOSS, AS THE CASE MAy BE, SHAI I BE SHNtED IN
ACCORDANCE wrrH THE CLAUSE 5 ABOVE. e

’: =d :it
J ;{:\

;; i
i \{' j

! !• + +i ?
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'3 r\{

X (ii

II $

13. THAT THE PARnES HERfro SHALL BE BfrrrLED TO RECEIVE FROM FIRM INTEREST 012% P.A.
ON THEIR CAPrrAL AS PER BOOM OF THE FIRM TO BE CALCULATED ON THEIR CREDrr BALANCE

IN THE FIRMS BOOn AS ON THE Ist DAY OF ACCOUHnNG PERIOD. THE PARriS. HOWEVER,AS
PER MLrrUAL AGREEMDrr ENHANCE OR REDUCE THE RATES OF CHARGING OF IFiERE£r ON
THEIR SAID CAPrrAL

14. THE PARTY OF FIRST PART I.e. MUKESH KUMAR SOOD.PARTY OF THE SECOND PART
I.e ANU SOOD AND PARTy OF THE THIRD PART i.e SAnJEEV KUMAR SHAll BE THE

WORKING PARTNERS OF THE FIRM AND THE FIRM SHAI I ALSO PAY REMUNERATION TO
ALL PARTNEF5,WHICH SHAI I BE COMPLrrED IN THE MANNER LAID DOWN IN THE

EXPLANATION 3 TO SEcrION 40(b)OF THE I.TAX Acr1961 OR ANY OTHER PROVISION
APPLICABLE AS MAY BE IN FORCE IN THE INCOME TAX ASSESSMEHr OF THE

PAKrNERSHiP FIRM.FOR THE RELEVANr ACCOUFnNG YEAR WHICH IS AS UNDER

Wry%–
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i) IN CASE QF LOSS OR
BOOK PROFrr UPro

RS.3,00,m/-

', v Rs.15(XXX)/-OR90%OFTHEBOOK
PkOFrT WHICHEVER IS HIGHER.

It

ii) ON THE BOOK PROFrrs

EXCEEDING Rs.3,00,000/.
FOR THE YEAR

; h.bRe_vJ;
THE AMOUMT CALCULATED AS PER

CIAUSE(i)ABOVE PLUS 60% OF
THE EXCESS OVER Rs.3#(X)ICXX)/-

/
P

THIS REMUNERATION CAN BE INCREASED OR DECREASED IN ACCORDANCE WmI THE
MUTUAL CONSEIW OF ALL THE PARrNERS.rr ALSO DEPENDS UPON THE PROFITABILW
OF THE FIRM.IF THERE IS NO PROFn LEFr AFrER PAYING IHiERE£r,NO
REMUNERATION WILL BE PAID.SUCH AMOUvr OF REMUNERATION SHALL BE
DlgrRtBLrrED BfrWEEN THE PART15 IN THE FOLLOWING PROPORTIONS:-

A. MUKESH KUMAR SOOD

B. ANU 5000
C. SAKJEEV KUMAR

(PARTY OF FIRsr PARr )
(PARTY OF SECOND PART)
(PARTY OF THIRD PArr )

33.34%
33.33%
33.33%

SUCH REMUNEIUTION StaLI BE CALCULATED AT THE CLOSE OF THE ACCOUHriNG
YEAR MD SHALL BE CREDITED TO THE ACCOUHr OF THE PARTNER.THE WORKING

PARTNER SHALL BE OfTnl£D TO wrrH DRAW our OF THE REMUNERATION FOR THEIR
PEfBOIal NEEDS.THAT THE PARTNER SHAI I BE EFRTLED TO REVISE THE MODE OF
CALCULATEING REMUNERATIONS.

15. THAT THE PARnES HERao SHALL WrrHDRAW AMOUHrs FROM THEIR CAPrrAL AS grATED
ABOVE FOR THEIR PERSONAL USE FROM THE FIRM TILL SUCH TIME AS IS AGREED AMONG£r THE

. #.;} PARTIES HERrrOFRQMTiMETOTiME.

'- ~' t: : THE FIRM OR TO THE cuEHr OF THE FIRM OR TO THE cu£roMEF5 OF THE FIRM THERE OF
': WHICH MAY HAVE BEEN IN THE cusroDY OF THE DaEASED OR RrrIRING PAKINER OF THE

eR ' , nRMSHAll BEHANDOVERTOTHESURViViNGPARiNERORCOmNUibGPARTNER.

Jg
.a b

.. : J R 46. THAT IN CASE OF DEATH OR RfnREMEFr OF ANY PAKrNER OF THE FIRM ALL DEEDS OR
' ; }*1 DOCUMEHrs, DRAFrs OF DEEDS OR DOCUMEMr OR ALL SUCH OTHER PAPEF5 BELONGING TO

\ 17. THAT IN CASE OF ANY DISPtrrE REGARDIb6 PAKrNEF6HiP BUSIN6S THE MAHER SHALL BE

' ' REFERRED TO ARBrrRAnON OF_TWO ARBnRATOFB TO BE APPOiHrED BY THE MUrUAL
coNSEFr OF THE PARas HERrro AND THEIR AWARD SHAI I BE FINAL AND BINDING ON THE
PARriS TO ARBrrRATiON AND THE MAntIE RELATING TO DIE PARINEF5HIP SFIAt I NOT BE

AGrrATED IN ANY couRr OF LAW.

!}. ': .’. 18. THAT NONE OF THE PARTIES HERfro SHALL ASSIGNAORTGAGE OR CHARGE HIS SHARE IN THE
ASS Ers OF THE FIRM OR LaiD MONEY BELONGING TO THE FIRM OR OTHERWISE DISPOSE OF
PROPERTIES OF THE FIRM BY WAY OF PLEDGE.SALE OR OTHERWISE wrrHOLrr WRrrrEN
coNSEHr OF THE OTHER PARTNERS.

I
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19. THAT WITH RESPEcr TO ANY AAnER CONNECIED waH THE AFFAIRS OF THE FIRMl WHICH IS

NOT SPECIFICALLY PROVIDED FOR THEREIN. THE PAKINERS MAY MAKE SUCH AGREEM£FIS OR

DRAn THE ArncLE OF ASOciAnoN THER£ FDR AND MAY SEr IN SUCH MANNER wrrH REGARD

THEREro AS MAY BE AGREED UPON BY AND B[rWEEN THEM SELVES.

20. THAT THE PROVISIONS OF THE INDIAN
AATrE16 NOT E(PRESSLY PROVIDED FOR
HERFro HAVE SEr THEIR RESPECrrVE IEd a'1

1932 NIPLY AS REGARD THE
IN wrTNESS WHERE OF PArn6
st DAY OF APRIL’ 2021.

wrrNu:- j
&414,\c! ey : „ Mt!„'!

aUKEgI KUMAR scnD

aq
rnu AAchk hP

v(II
q.

Q, tv /= =

(PArrY OF FIRsr PART)

,RL fAtaH@b'dJ kaYP

FO-lk?k£n'

f961o>
qf/7 ANU SOOD 8

(PARTY OF SECOND PART)

aJ:rJ:bT’:hJ;;;XI Md

I I:i;iT : 4 o a MP

$breaD e___
SANJEEV KUMAR

(PArrY OF THIRD PART)
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w21.&b->tH 2021/2494/119

Deed Endorsement Iq.
Taken No :- 2azlCHXXx>59628

District Name : Palampur

Mmi.Mukesh Kumar $ood gcVdkYW/o Dhanath Soo

Day of Thursday at 16:00:02 PMfore me kxiay on

.J:. :Hi% iI'@
lature of Registering OffI

\

ire of Presenter191

Document DetaIls

Book No:4 RegIstratIon No. : 332n021 Registration Date :094S2021 Desaipdon of Deed : 46

Parhership or Coparttership Deed br every @pital (Deed Sub ntle ' Pannenhip or colnnnership
Deed hr every apitd ) Deed Execution Date : 094%2021 ’/

Stamp Duty :. Rs. 200/., Regis&aUon Fee :. Rs. 100/-, Pasting fee :- Rs. la-,

Deed Pasting Detail

No.of Deed Pages:3
AddItional Book Volume No. : 321

From page : 81 To page : 83

Pasting Detail
No. ofAnnexun Pages:6
Supplementary Book Volume No. : 75

From page : 19 To pagl 24

Duty and Fee Details

RegIstration Fee/Pasting Fee
AmountRs.100/-

Payment Mode: CASH

Issued by: SRO Office
Vlde No.:
Date:0$<>b2021

fIle
ArnountRs.2tXI/

e I Payment Mode: Stamp Paper

Issued by: Stamp Vendor
Vick No.:937

Date:OSOS2021

SUmp Duty

AmountRs.10/-

Payment Mode: CASH

Issued by: SRO Office
Vida No.:
Date:094$2021

tW8 :EI=:1FI!}p i:RLII!!!!II!!
SIgnature of Registering Officer
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2021R49#119

MukesF;;

Party
No.

1

i
Party Name and Address

Hukesh Kumar Sood

Lohna P8lampur
Himactral Pradesh

PAN No.:

Finger Print SIgnature

t

PPdOUt

g
’ Anu Seed Tbrough GPA Nansh Kumar

House No M 21 HBC Hamirpr#
Himachal Pradesh

PAN Na:
hub)

3 S;;ljiv KuIIar
Howe No 127 Ward No 3 Baba Nagar

Hamirpur
Himactral Pradesh

PAN No.:

,.&/~

Witness:
I

q Sr.NO WItness Name and Address
+ + =% f

Signature

I Munlsh Kumar

Address1 . Raipur tea Estate Patampur
, , , Hinnchal Pradesh

e

Kulbhushan SOIId

Addressl . Ward no 3 MC Palampur
, , , Himachal Pradesh

LIHHFnH

Identtflen

IdentifIer Name and Address SIgnature

Vivek Kumar

Address1 .Adwx:ate Palampur
, , , Himachal Pradesh

PAN No.:

t:

bttVW/hVUWV\fVWWNfJYtSI UP IIVFIbWBI.dMe&VS&+VBHH+ BUd
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e wltents the

contentYct>nditi cns and almtt ew oxewUon to in a#ect The parties and have been klentifiod
fLa;

bY Wk Kumar,Photo I Card+IIU 126/2013) . Hen®, the dcxlumeN k here by REGISTERED

CERTiFICATE OF REGISTRATION

thwdRn#lbBdhW&tJSN
of Dtwment read over and explained to the parties who undentcxxl al
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%
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AMENDED PARTNERSHIP DEED
22,

1.MUKESH KUMAR SOOD S/0 DINA NATH 5000.AGED ABOur 53 YRS R/OVILLAGE-LOHNA,P.0. BUNDLA

TEA KrATE,TEHsil.PALAMPUR,Dl£rr.KANGRA HP 176061 (Ie PARTY OF FIRsr PART)

ABOur 63 YRS R/O HOUSE No.M21,HOUSING BOARD
HP 177(X)1 through GPA Naresh Kt#rw S/o Cim Chand

R/o NO HOUSE No.M21 .HOUSING BOARD COLONY.TEHSIL-HAMIRPUR,DISTT.HAMIRPUR HP 177(DI

GPA is registeral in the office of StayRegistrar Palampu{ vide Reg. No. 240/2020 dated lo-eD-2020
executant of GPA is alive till date and has not cancelled tIn GPA.

(i.e PARTY OF SECOND PART)

2.ANU SOOD W/0 NAR£SH KUMAR, AGED
COLONY.TEHStL-HAMiRPUR.Dl£rr.HAMiRPUR

iHI

/SHOPPING
Se

WHEREAS PART18 HERFro HAVE DECIDED AND AGREED TO covnNUE THE EAR£rWHILE
BUSINESS ON SOME CHANG6 IN TERMS AND coNDrnoNS HERE.IN.AFrER APPEARING w.e.f09.
09.2021

AND WHEREAS IN ORDER TO AVOID FUIURE DisPLrrES AND DIFFERENCES IT WAS NECBSARY
AND DESIRABLE TO EXECLrrE AMEMNDED PARTNERSHIP DEED RECORDING RIGKTS NqD

A UABiLrTiES OF THE PARTIES iHrEREST

NOW THIS DEED wrrNESSES AND THE PARTIES MUTUALLY AGREE AS FOLLOWS:

A. MUKESH KUMAR SOOD (PARTY OF FiRm PART ) ..... 33.34%
B. NqU SOOt) (PARTY OF SECOND PART) .... 33.33%
C. SN'UEEV KUMN{ (PARTY OF THIRD PART ) .... 33.33%

II

N.J. S. Rs. 200/.
Kita-2 attached

THIS DEED OF AMENDED PARTNERSHIP MADE ON 9th DAY OF SErrEKBER 2021 AMONG:

MAP(/0 BANARSI DASS. AGED ABOur 46 .YRS R/0 HOUSE NO 127. WARD NO-3, PArrAP

177(XN . (i.e PARTY OF THIRD Pm
AS PARTY OF THE FIRsr PART. SECOND PAR AND THIRD PART HERfro WERE CARRYING ON

BUSIN6S IN THE NAME & £rYLE OF URBAN GREENS. C/0 soLurIONS.NEAR GRAND PLAZA
COMPLa.Parr OFFICE &TEHSiL-PALAaPUR Dlgn.KANGRA H.P 1-76061 SINCE LASr SIX

VIDE PARINEF5HiP DEED DATED is APRIL 2021.

e

1. THAT THE PARTNERSHIP BUSINESS SHAll COMMENCE FROM 09.09.2021.

2. THAT THE PARTNERSHIP BUSINESS SHALL BE CARRIED ON IN THE NAME AND £rYLE OF “URBAN
GREENS. C/0 soLunoNS.NEAR GRAND PLAZA SHOPPING COMPLD(.Po£r OFFICE &TEtHL.
PALAAFUR Dlsrr.KANGRA H.P 1760610R SUCH OTHER NmE OR NAMES AS KAY BE AGREED
BY THE PARTIES tiERRa.

e
3. THAT THE PARTNERSHIP SHALL BE CARRIED AT“URBAN GREENS”C/0 soLurioNS,NEAR

GRAND PLAZA SHOPPING COAPLD{.POST OFFICE &TEHSIL-PALAMPUR Dlsrr.KANGRA H.P
1760610R AT SLKH OTHER PLACE ok PLACES OF BUSINESS AS MAY BE AGREED UPON BY THE
PARTIES HERfro.

4. THAT THE NATURE OF THE PARTNERSHIP BUSINESS SHALL BE IN THE BUSNESS OF REAI
E£rATES DEVELOPMENT AND CQNyrRucTioN FOR COMMERCIAL AND RESiDWnAL BUILDINGS
AND COMPLa£S.SALE AND PURCHASE OF REAL SIATE BUILDINGS AND CaKPLEtES, SALE AND
PURCHASE OF LANDS, BUILDING CmMERiCALS OR RESIDE}fRAL COMPIEX OR TO DO SUCH

OTHER BUSINESS OR BUSIN6SES AS MAY BE AGREED UPON BY THE PARTIES HEREtO.

5. THAT THE PROFITS AND LOSS6 OF THE PARTNERSHIP BUSIN6S SHALL BE DtViDED-BrrwEEN
AND BORN BY THE PARIIS HERFro IN THE FOLLOWING RATIO:

q di :

-Ul
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/

,/ '’ . =_ 23
/

7
/ ’6. THAT THE CAPrrAL OF THE PARTIES HERrro SHALL BE AS PER ACCOUM BOOKS OF THE FIRM

/ AND SHALL CARRY SUCH iFrERE£rASMEFnONED IN THIS DEED HER£.IN.AnER.

7. THAT THE PARTNERSHIP IS -AT WILL- AND ANY PARTY DESIRING TO SEVER HIS OR HER

coNNEcnoNS FROM THE PARrNERSHIP CAN DO AFIER GIVING ONE MotfrH's NOTICE IN
WRITING TO OTHER PARTNER OF HIS IFIEXHONS IN -THAT BEHALF,wrrH THE coNSEFr OF

THE BANK OR FINANCIAL IN£nTunoN, IF ANY LOAN IS our£rANDING FOR THE PARTNEF5HIP
FIRM

8. THAT ALL RATES & TAXES, ESFABUSHM£NTS,TRAVEUNGf M£SSINGJ SAIARIESI REMUNERATIONS

TO PARTNERS. IHIERKr. EFrERTAiNMEKL AND OTHER GENERAL CHARGES OF THE
PARTNERSHIP dUStN6S SHAI I BE DEBITED TO THEPROFrr AND LOSS ACCOUIW OR SrATEMEbrr
OF OTHER ACCOU Iff OR SIATEMEKr OF OTHER ACCOUFr AS DECIDED BY THE PART16 OF

THE FIRM. WHICH SHAI I BE PREPARED ANNUALLY AND THE ACCOUHr BOOKS OF THE FIRM
SHALL CLOSE ON 31st MARCH EVERY YEAR.

I

. 9. TO OPEN BANK ACCOUNTS AND TO DRAW, ACCEPT, MAKE, ENDORSE) DISCOu}frI aECUiE AND

ISSUE CHEQUES AS AGREED UPON BY THE PARTIES.

e 10. TO BORROW OR RAISE LOAN FROM BANKS,FINANCIAL INSTITurlON OR SECURE THE PAYMEFr
OF MONEY IN SUCH MANNERS AS IS AGREED UPON BY THE PARTIES.

11. THAT THE BMK ACCOUNT OF THE PARTNERSHIP BUSIN6S SHALL BE OPERATED UPON BY ANY
TWO PHiTIES JQIHTLY OF THE PNtTNEf6HIP FIRM, OR AS MLrrUALLY DECIDED BY THE
PARTNERS OF THE FIRM.

12. nuT THE BOOt6 OF ACCOUHTS SHAI I BE CLOSED AT THE END OF EVERY FINANCIAL YEAR i.e.
31st DAY OF MNiCH. WHEN A £rATEM£}rr OF PROFIT OR LOSS AND BALANCE SHEEr SHALL BE
DRAWN UP MD THE NET PROFIT OR THE NEr LOSS; AS THE CASE MAY BE, SHALL BE SHARED IN

ACCOIDNqCE wrrH THE CLAUSE 5 ABOVE.
a

13. THAT THE PNUIES HEfWO SHALL BE EHrrrLED TO RECEIVE FROM FIRM IFIERESr @12% P.A.
ON THEIR aPITAL AS PER BOOt6 OF THE FIRM TO BE CALCULATED ON THEIR CREDrr BALANCE
IN THE FIRMS 80016 AS ON THE Ist DAY OF ACCOUFnNG PERIOD. THE PARTIES, HOWEVER, AS

PER MUTUAL AGMWnw EN laNCE OR REDUCE THE RATES OF CHARGING OF iFIERESr ON

THEIR SAID CAPITAL

e 14. THE PNUY OF FllUT PNn i.e. MUKESH KUMAR SOOD,PARTY OF THE SECOND PART
I.eMU SOODNID PARTY OF THE THIRD PART i.eSAFUEEV KUMAR SHAIL BE THE
WORKIN6 PNtTNEl$ OF TUE FIRM AND THE FIRM SHAll ALSO PAY REMUN£RATION TO

Ali PMTNERStWHICH Stal I BE COMPUTED IN THE MANNER LAID DOWN IN Ttlq
D(PLANATION 3 TO SEcnoN '40(b)OF THE I.TAX Acr1961 OR ANY OTHER PROVISION
N>PUCABLE AS MAY BE IN FORCE IN THE INCOME TAX ASSESSMEifr OF THE

PARTNERSHIP FIRM FOR THE RELEVAFr ACCOUHnNG YEAR WHICH IS AS UNDER

i) IN CASE aF Lass OR Rs.15(XXX)/'OR 90% OF THE BOOK
BOOK PROFrr UPTO PROFIT WHICHEVER IS HIGHER.

RS.3,00,000/'

ii) ON THE BOOK PROFITS
D(CEEDING Rs.3,00,000/-

' FOR THE YEAR

THE AMOUHf CALCULATED AS PER

CIAUSE(i)ABOVE PLUS 60% OF
THE E(CBS OVER Rs.3,00,000/'

B:.

"”;’&;@8'%;_a
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/ 146
THIS REMUNERATION CAN BE INCREASED OR DECREASED IN ACCORDANCEWITH THE
MUTUAL CONSENT OF ALL THE PARTNERS.IT ALSO.DEPENDS UPON THE PROFITABIUTY

OF THE FIRM.IF THERE IS NO PROFIT LEFrAFrER PAYING IHrEREST.NO REMUNERATION

WILL BE PAID,SUCH AMOUNTOF REMUNERATION SHALL BE DISTRiBLrrED BrrWEEN THE
PARTIES IN THE FOLLOWING PROPORTIONS:.

//

/

A MUKESH KUMAR SOOD

B. ANU SOOD

C. SAHEEV KUMAR

(PARTY OF FIRST PART )
(PArrY OF SECOND PART)
(PARTY OF THIRD PART )

33.34%
33.33%

•••• 33.33%

P-
SUCH REMUNERATION SHALL BE CALCULATED AT THE CLOSE OF THE ACCOUvnNG
YEAR AND SHAI I BE CREDrrED TO THE ACCOutfr OF THE PARTNER.THE WORKING
PARTNER SHAI I BE EFIITLED TO WITH DRAW our OF THE REMUNERATION FOR THEIR

PERSONAL NEEDS.THATIHE PARTNER SHAI I BE EHnTLED TO REVISE THE MODE OF

CALCULATEING REMUNERATIONS.

15. THAT THE PART16 HERfro SHALL WrrHDRAW AMOUFrs FROM THEIR CAPITAL AS grATED
ABOVE FOR THEIR PERSONAL USE FROM THE FIRM TILL SUCH TIME AS IS AGREED AMONG£r THE
PARTIES HERrro FROM TIME TO TiME.

16. THAT IN CASE OF DEATH OR R[nREMEFr OF ANY PARTNER OF THE FIRM ALL DEEDS OR

DOCUMEFrs, DRAFIS OF DEEDS OR DOCUMEtfr OR ALL SUCH OTHER PAPERS BELONGING TO
THE FIRM OR TO THE cuEHr OF THE FIRM OR TO THE cu£roMERS OF THE FIRM THERE OF
WHICH MAY HAVE BEEN IN THE cugroDY OF THE DESEASED OR RFnRING PARTNER OF THE

FIRM SHAI I BE HAND OVER TO THE SURVIVING PARTNER OR cotfnNUING PARTNER.
8

17. THAT IN CASE OF ANY DISPLrrE REGARDING PARTNERSHIP BUSINESS THE MATTER SHALL BE

REFERRED TO ARBITRATION OF TWO ARBITRATORS TO BE APPOINTED BY THE MUTUAL
CONSENT OF THE PARTIES HERrro AND THEIR AWARD SHAI I BE FINAL AND BINDING ON THE
PARTIES TO ARBrrRATlal AND THE HATERS RELATING TO THE PARTNERSHIP SHAI I NOT BE

AGITATED IN ANY COURT OF LAW.

18. THAT NONE OF THE PART16 HERFro SHALL ASSIGN.MORTGAGE OR CHARGE HIS SHARE IN THE
ASSfrs OF THE FIRM OR LEND MONEY BELONGING TO THE FIRM OR OTHERWISE DISPOSE OF
PROPERTIES OF THE FIRM BY WAY OF PLEDGE.SALE OR OTHERWISE wrrHOLrr WRITraq
coNSE}fr OF THE OTHER PARTNERS.

19. THAT WITH RESPECr TO ANY MATIERCONNECrED WITH THE AFFAIRS OF THE FIRM, WHICH IS
NOT SPECIFICALLY PROVIDED FOR THEREIN. THE PARrNERS MAY MAKE SUCHAGREEMEFrs OR

DRAFr THE ARTICLE OF ASSOCIATION THERE FOR AND MAY SEaN SUCH MANNER WITH REGARD

THERrro AS MAY BE AGREED UPON BY AND B[rWEEN THEMSELVES.

Contd ai Page No. 4 ..„.„„„_.,„_.
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20. THAT THE PROVISIONS OF THE INDIAN PARTNEF5HIP Acr,1932 APPLY AS REGARD THE
MAnERS NOT D(PRESSLY PROVID£D FOR HERE - IN .BEFORE. IN wrrNES WHERE OF PAFnES
HERrro HAVE SEr THEIR RESPECTIVE HANDS ON THIS DEED ON 9th DAY OF SErrEMBER’
2021

wrrNESs:.

($F;
+ 1. Munish Kumar S/o Surinder Kumar

R/o Raipur Tea Esate, Tehsil Patampur,
Distt. Kangra, H.P.
Adhar No. 447095234058

MUKESH KUMAR SOOD

(PARTY OF FIRsr PART)

\C#
2. Kutbhushan Scxxl S/o Amar Nath

R/o Ward No. 3 MC Patampur
Adhar No. 575415S67317

8MAh
ANU SOOD

Tbrough GPA Naresh Kumar

(PARTY OF SECOND PART)

%V’~~>
Ite Pala1t)I

&
md dictated by : Bhagwan Dass, 44v©te? Patimpur

SANJE£V KUMAR

(PARTY OF THIRD PART)
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10/28/25, 2:49 PM NGT-OA/1 72/2025-Reply on Behalf of Respondent No 8 - ch.arshad adv@gmaIl com C;lnall
9 (9.

F@ Gmail C\ in:sent

Compose
El

Inbox NOT-OA/172/2025-Reply on Behalf of Respondent No,8

Starred O Arshad Choudhary ' c'' s"it~ a'l :!d\''i -.I’' a ''3“ -

to tIa!'cJevz}\8rlthlfYlaiayafC){+f naIl.COIYI. secy '\ lopt . cs tIP. peel tIP, rltbp iRnP gigi’'jI
Snoozed

Important

Sent I am sending a copy of Reply on behalf of the Respondent No 8. in case of o A No 172/2025 tItled as ValshdIB RaI.a ,', ,

Sir

before the Hon'ble National Green TrIbunal PrIncIpal Bench New DelhI Please fInd the attac'Ime'II of RPI)tV in' I .' -' -\.'+ .' ' I;

Drafts ;

42]Purchases Kind Regards

ARSHAD ALI CHOUDHARY

ADVOCATE

Counsel for Respondent No 8

Social

Updates

Forums

Promotions 32

+

One attachment • Scanned by Gmail G\ Add to Drive

(D Upgrade

https://mail.google-com/mail/u/0/#sent/GTvVlcS HvnwggIHmPtKXtth RIvtGWfSGWdgQSckjLSILICrMzdNWFtLmdpGM v-TLGTPBnkqMcqpxC 3d
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